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1 2 3
4. Goa 1 4
5.  Gujarat 5 7
s6. Haryana 9 11
7. T & K 1 —
8. Karnataka 2 4
9. Kerala 11 13
10. Madhya 5 4
Pradesh
'l.  Maharashtra 6 17
12.  Manipur 11 17
13.  Mizoram 5 5
14. Mcghalaya — 3
15. Nagaland 3 3
16. Orissa 6 10
17.  Punjad 6 7
18. Rajast‘hun 6 10
19.  Tamil Nadu 8 26
20.  Sikkim — 2
21, Tripura —_ 2
22, Uttar Pradesh 12 41
23.  West Bengal 9 14
UNION TERRITORY
1. Chandigarh 1 1
2. Delhi 9 8
3. Pondicherry — t
Torar 130 233

Amendment to the Maternity Benefits
Act, 1973

2792. SHRI KANAKSINH MOHAN
SINH MANGROLA: Will the Minister
of LABOUR be pleased to state:

(a) whether Government propose to
amend the Maternity Benefits Act, 1973
disallowing . maternity leave to women,
working in Super Bazar and other con-
sumer cooperative sectors and establish-
ments who have more than two children;
and

(b) if so, whether Government have
heen aware of reaction of the women
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organisations and particularly of women
below poverty line?

THE MINISTER OF LABOUR
(SHR1 M. ARUNACHALAM): (a) The
Central Legislation on maternity bencfit
is titled as “The Maternity Bencfit Act,
1961.”" There is no proposal to amecnd
this Act so as to imposc any pcriodical
restriction on grant of maternity bencfit
to the women employces covered under
the Act.

(L) Does nol arise.
o R e gra fugd & aa @ s

2793. SR-WHKA qreA: ¥ Arfuraa E U
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(%) =1 Iyl & fog fied & da &
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# fgd & a9 W AWM T W AP ¥\
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(%) ¥ T A9 ¢ FF GO & am #
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(M) A W 3 A owE ® R
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¥ Iugaa 9o * faim arua S S W
¥ i sigea i @R W = |fee
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Mishap in coal Mine

2795. DR. B.B. DUTTA: Will the
Minister of COAL be pleased to state:

ta) whether there was a coal mine
nushap recently in Dhanbad;

(b) if so, the details thereof with
number of casualties;

(c) whether any comprehensive enquiry
was conducted in the matter; and

(d) if so, the findings and the action
taken on the report?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIMATI
KANTI1 SINGH): (a) Yes, Sir.

(b) Due to unprecedented heavy rains
of the order of over 300 mun on the night
of 26/27.9.1995, the water level of Katri
River in Dhanbad district overflowed the
three embankments constructed for flood
protection of Gaslitand underground
mine of Bharat Coking Coal Limited
(BCCL) resulting in the trapping of 64
workers inside the mine. A number of
other mines of BCCL were also flooded
claiming 77 lives including 64  of those
trapped inside the Gaslitand mine.

(¢) and (d) Under Section 24 of the
Mines Act, 1952, the Government had
constituted a Court of Inquiry beaded by
Justice (retd.) S$.K. Mukherjee of Patna
High Court to inquire into the causes and
circumstances attending the accident
which occurred at Gaslitand and other
mines of BCCL on 26727.9.1995. The

-Court of Inquiry is yet to submit its

report.



